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Shri K. C. Pant: Does the Govern-
ment also propose to popularise polio 
vaccine in this country? 

produce a vaccination certificate, 
which makes it more or less com-
pulsory. 

Association of Workers' representa-
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\
G\ , tives wiUt Enquiries into Railway 
. V Accidents. 

Shri Hem Barna: Is it a fact that the 
adviSllry conunittee on national disease 
eradication programme has suggested 
central legislation making vaccination 
compulsory and if so, what is the at-
titude or reaction of the Government 
in this respect? 

Dr. Sushila Nayar': I have already 
stated that we feel at the present 
moment that if we introduce the sys-
tern of producing vaccination certi-
ficates at the time of admission to 
IChool and a seconn vaccina tion be-
fore the children leave the . primary 
school, this along with the eradication 
programme, will suffice. 
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Dr. M. S. Aney: May I a>k the Min-
ister, with regard to (11is scheme that 
the boys will be vacci na ted before the 
admission into the school 2nd again 
they will ·be vaccinated when they 
leave the schOOl, is it compulsory on 
the parents to do that? Will the boys 
not ·be admitted if the parents send 
them without vaccinating them? 

Dr. Sushlla Nayar: The idea is that 
before the child is admitted, he should 

*793. Shri A. N. Vidyalankar: Will 
the Minister of Railways be pleased 
to state: 

(a) whether the attention of Gov-
ernment has been drawn to the de-
mand of railwaymen recently made 
that in all enquiries into the Railway 
accidents, worka-s' representatives 
should also be associated; and 

():J) Government's reaction to thill 
demand? 

The Deputy Minister in the Ministry 
of Railways (Shri Slbahnawaz Khan): 
(a) Yes. Government have seen 
certain press reports to this effect. 

(b) Any person in possession of 
relevant information connected with 
an accident can communicate the 
same to the authorities enquiring into 
the accident and as such no special 
action is called tor. 

Shri A. N. Vidyalaakar: My ques-
tion was with rettard t') nominating 
representatives of the labour unions 
in the railways in these enquiry com-
mittees. That is what I mean by 
association of labour representatives 
with enquiry conunittees. May I 
know whether such association . has 
not been considered possible or 
practicable or whether it has not been 
considered desirable? 

Shri Shahnawaz Khan: For one 
thing. no official demand for such a.-
sociation has come from any labour 
federation. Secondly, these enquiries 
are of a technical nature and we do 
not consider that any useful purpose 
will be served by mak'ing any distinc-
tion between officers and workers. 

Shri A. N. VidyaIankar: Does the 
Government consider that the wor-
kers who are working in the railways 
could not give any technical advice 
or technical infonnation to these 
enquiry committees? 
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Shri Shahnawaz Khan: We feel that 
technically qualified officers are m a 
much better position to go into ~e 
technicalities than people servIni 
under them. 

Shri Indrajit Gupta: Is Government 
aware of the fact that in the United 
Kingdom and other countries, this 
practice of assOf!iating representa~,:es 
of workmen with accident enqUIrIes 
is followed and will Government con-
sider favourably the question in t~ 
country, because in many cases aCCI-
dents are related to alleged faults 
committed by workmen themselves. 

Mr. Speaker: It is a suggestion for 
action. 

Shri Indrajit Gupta: My question 
may be answered. 

Mr. Speaker: The hon. Member's 
question-the crux of it-was whether 
Government would consider favour-
ably the inclusion of workers' repre-
senta tiJves as is done in some other 
countries. 

Shri Indrajit Oupta: I also asked, 
is Government aware of the fact that 
that practice is being followed in 
other countries? 

Mr. Speaker: If he had stopped 
there, it would have been all riaht. 
But the whole thing was taken away 
when he made the suggestion that 
Government shOUld consider it 
favourably. Is the Government aware 
if that practice is followe"d in other 
countries? 

Shri Shalulawaz KhaD: I have no 
information. 
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Shri A. p. Sharma: Just now the 
han. Deputy Minister said that the 
officers are better qualified technically 
and therefore they can give a better 
opinion on the technical matters. May 
I know whether only the officers are 
responsible for the efficient nmning of 
the railways and the workmen of the 
railways have no responsibility? 

Mr. Speaker: That is a different 
quP1!tion as to who is responsible for 
that. 
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Shri DaJI: The hon. Minister said 
that anyone who is i:n the know of 
facts could appear and give evidence. 
But it is also true that when one goes 
to give evidence he has no right to 
cross-examine other witnesses who 
may be put up. This deficiency can 
be met if they are made a party to 
the enquiry. 

Mr. Speaker: The same argument is 
being repeated. 

Shri Daji: The hon. Deputy Minister 
said that they can go and give evi-
dence. Is he aware that it is not suffi-
cient? 

Mr. Speaker: No information is being 
asked for. An opinion is being ex-
pressed that they will not have an 
opportunity to cross-examine. 

Shri Nambiar: In view of the fact 
that the reports given by the Safety 
Inspectors show that in a number of 
cases Of railway accidents human ele-
ment has been the reason; may I know 
whether it is considered necessary to 
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associate the representatives of these 
persons, who constitute the human 
element, in the enquiries so that this 
question can be thQToughly gone into 
a!lld better results obtained as a result 
Of it? 

Mr. Speaker: The same thing again. 

Shri Hem BanIa: Is it not a fact 
that the railwaymcn who are asked 
to give evidence before enquiry com-
mittees suffer from a sort of fear com-
plex that action might be taken against 
them il Liley give up Or let out the 
truth; if so, may I know what step9 
G cvernment propose to take to assure 
the workmen giv]ng evidence that they 
need have no fear complex and that 
they are free to give their evidence! 

Shri Shahnawaz Khan: I entirely re-
fuse that statement. There is no fear 
complex. 

Mr. Speaker: That is also not rele-
vant here. 

Shri Joachim Alva: There are many 
workers 1n the tracks who have inti-
mate knowledge of the track and 
will be able to throw a great deal of 
light about accidents. They are neither 
invited as assessors nor as witnesses, 
and they are frightened to come be-
fore the Government. 

Mr. Speaker: He is again arguing. I 
have disallowed many questions on 
the same ground. The same \s being 
repeated by the hon. Member. 

Shrl Joachim Alva: The point about 
BJ!Isessors was not asked. 

Mr. Speaker: Order, order. Let WI 
go to the next question. 

Standard size ot plots tor loadD&' 
~ oa Northern RaUway 

*793-A. Dr. L. M. Singhvi: Will the 
Minister of RaUways be pleased to 
state: 

(a) whether it is a fact that the 
Railway Board or the General Man-
ager, Northern Railway has fixed 
mandard size of 1,000 sq. ft. for all 
plots for loading goods, Irrespective 

of the nature of goods to be loaded; 
and 

(b) whether the standard size is 
being enforced all over the country? 

The Deputy MiBister in the MlDUI-
try of Railways (8hri S. V. Rama-
swamy): (a) Yes, Sir. 

(b) No, Sir. Individual Railways 
have fixed the sizes according to 
~v;ailab'ility of land and to suit re-
quirements of commodities. 

Dr. L. M. Slnghvi: May I know 
whether the Government have receiv-
ed representations from' trading and 
mercantile interests as to the inade-
quacy of the new standard size for 
loading sites at the various sidings in 
the country; if so, in particular, have 
they received any representation from 
the stone merchants and what are 
the measures taken by the Gwern-
ment in response there to? 

Shrl S. V. Ramaswamy: Tb.is is no' 
the atandard size. . The fact 01 the 
matter is that in the Ways "nd Works 
Manual of the IndIan Ra'..lways have 
directed the Railways to as~ess the 
area available in units of 1,000 sq. ft. 
It is only to facilitate allotment. No 
other Railway has done like this. We 
have drawn attention of the Northern 
Railway to this fact. 

Dr. L. M. Slnghvi: Have Govern-
ment exaibined the overall shortage 
of sidings and of loading sites in the 
country and, if so, what is the extent 
o~ shortage and what steps Govern-
ment propose to take about U? 

Shri S. V. Ramaswamy: There is no 
asse,sment as such. As and when 
necessity arises we provide land and 
we meet the necessary requirements. 

c\ Foreip Exchange for Purchase 
Ships 

·'794. Shrl Yashpal Singh: Will the 
Minister of Transport aud Commu-
aicatious be pleased to st!Ite: 

(a) whether it has been decided 
that the new ships must earn the 
foreign exchange required for their 
purchase; and 




